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different States in matter of admission of 
Itudents; 

(b) whether it is also a fact that some 
State Governments are a party to such 
disaiminations on regional basis; and 

(c) if so, the steps Government pro. 
pose to take in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMD.Y 
PLANNING AND URBAN DEVELOF-
MENT (SHRI B. s. MURTHY): (a) and 
(b). Admissions to the McdiesI Collcl!lls 
in India are govcrned by the rules and 
rcsuJations framed for thc purpose by the 
authorities of thc Medical Collegcs and the 
UDivcrsitics concerned. These rules and 
reguJations take into account thc minimum 
percentage of marks obtained by the can-
didates for selections, results of pre-
entrance tests, and also domiciliary con-
siderations, if any. 

(c) The rcgulation of admission to Me-
dical Collcges lies within the jurisdiction 
of State Governments and the Universities 
concerned and as such the question of any 
action in this regard by the Central Gov-
ernment does not arise. 

L.uID AcQUIRED FOR PUBLIC UNDEIlTUINGS 

4246. SHRI P. R. THAKUR: Will the 
MiDister of FINANCE be pleased to state: 

(a) the exact locations of the various 
public undertakings set up throughout the 
country sinee the !Sth August, 1947; 

(b) the area and nature of previous uti-
liation of land acquired for each of the 
uadertat.ings; 

(c) the number of persons displaeed and 
the type of compensation paid for each of 
tile undertakinas; 

(d) the percental!ll of displaced persors 
who haYe been given employment in each 
0Ile of them as manual labourers and as 
skilled technician. after training, etc.; and 

(e) the percentage of those who have 
been given alternative land for housing and 
agricultural pUrpOSClll? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARII DESAI): (a) to (e). The in-
Iormation asked for Is being collected and 

will be placed on the Table of the House 
as soon as possible. 

PAY REVISION OF P.W.D. EMpLOYIlBS IN 
MANIPUR 

4247. SHRI M. MEGHACHANDRA: 
Will the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to stale: 

(a) whether it is a fact that certain sec-
tions of Government employees of Mani-
pur including work-chargcd employees In 
the P.W.D., Manipur are still left out of 
the pay revision given effect to from tbe 
ht April, 1964; and 

(b) if 50, Jhe reasons for the dela y BJId 
the steps taken to implement it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) and (b). In accordance with the Pay 
Commission's recommendations, the scaleg 
of pay of the employees of the Gnvern-
ment of Manipur are based on scales of 
pay obtaining in Assam for CGuivalent 
posts. The Government of Assam revillCd 
the scales of pay of their employees with 
effect from 1st April 1964. The Govern-
ment of India have, therefore, also revillCd 
the scales of pay of most of their employees 
including those of the workcharged em-
ployees of Manipur P.W.D. borne (In re-
gular establishment with effect from lst 
April 1964. There are, however, certaia 
posts in the Wireless Department ClIrryina 
Central scales of pay whose .cales of pay 
have not yet been revised. The questiOil 
of bringing their scales on to the A.saam 
pattern is under consideration. 
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